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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 642 OF 2025 :
IN THE MATTER OF: (

Gyanendra Kumar ....Applicant
Versus

State of Uttar Pradesh & Ors. .... Respondents > 2+3 "5

AFFIDAVIT ON BEHALF OF THE RESPONDENTUTTAR
PRADESH POLLUTION CONTROL BOARD

I, Vijay aged about 47 years, S/o Sri P. Ram presently posted as Regional
Officer, Uttar Pradesh Pollution Control Board (hereinafter UPPCB),

Prayagraj do hereby solemnly affirm and state as under

1. That in the official capacity mentioned above, I am acquainted with
the facts and circumstances of the case and as such I am competent

and authorized to swear this affidavit.

2. That this Hon'ble Tribunal has vide its order dated 07.04.2026

directed as under:

(v) Regional Officer, UPPCB, Fatehpur is directed to periodically
monitor with respect to all relevant aspects of conservation and
protection of ponds and upload the data in this regard on its
website in sync with data uploaded on the website of the District

Administration;

That in order to ensure the compliance of the direction of the

TAR
q A'? ', {on'ble Tribunal, the deponent has sent a letter dated 03.06.2026 to

e E ecutive Engineer, GWA, letter dated 03.06.2026 to Director,
Nt

Pray;g,a
O J

LfOF \\*‘0\\?~ 4.06.2026 to Deputy Commissioner, Fatehpur, letter dated

\§

cial Forestry and Wildlife Department Fatehpur, letter dated
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04.06.2026 to Zila Panchayat Raj Adhikari, Letter dated
11.06.2026 to SDM, Sadar/Khaga/Bindki and letter dated
24.06.2026 to District Magistrate, Fatehpur seeking details and"
compliance of the directions.

A true copy of the letters dated 03.06.2026, 04.06.2026, 11.06.2026

and 24.06.2026 are annexed herewith and marked as Annexure

R5/1 (Colly).

4. That the contents of the Affidavit are true and correct and nothing

DE%NENT

Verified at Prayagraj on this the 02" day of July 2026 that the contents of

material has been concealed thereof.

VERIFICATION:

above affidavit are true and correct to my knowledge based on records

and information received and believed to be true, no part of it is false and

DE%ﬁENT

nothing material has been concealed therefrom.

80%%% R [gm BEFORE ME

Sri/Smit... i}c\(j Al
,dennhed by Mr ........ heus celeerreceene

be his/her Affida
vit as true
on verified ang correct & ot

G. S. Path e M)m Govi of iIndhs

PublcNotary (52‘?: P
;i . Lg olice Bare Roam .
. Prayagraj (U.P ) o Cwill Pansar

1 estrict Cows,

(M) 933637456
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gAY BT 3
ERE M LR E VR LIE IS

PRINKSE
Wi (106253 VTOp pve-Gy2 20 fesia 03 /¢c 1202
qar #,
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U SuRiad Rae 0 I R aifdiawor, 75 Reeh # AT 3Novo o 642 /2025
# qiRa ey fAAIB 01.04.2026 BT Fed TEY Gl BT B DY | HI0 ISR B pfdrawoy,
73 foeel g7 uRe 3 fR1d 01042026 & qa 39 a8
----- “(vi) District Ground Water Management Council, Fatehpur is directed to take appropriate
remedial measures and file action taken report, through its Nodal Officer, with all requisite
details including list of all industries in District Fatehpur, which have taken NoC/permission
for abstraction of ground water and copies of agreements entered into regarding allocation of
ponds in District Fatehpur to them for rejuvenation as per process developed for ensuring
recharge of ground water; and
11. Action Taken Reports by the District Magistrate, Fatehpur, Regional Officer, UPPCB,
Fatehpur, Nodal Officer, District Ground Water Management Council, Fatehpur and

Divisional Forest Officer, Fatehpur as directed above may be filed at least one week before the
next date of hearing fixed.

12. List on 08.07.2026 for further hearing.”

BUAT AA1e H o yeeor #§ aprell Yeais i 08.07.2026 1 @ | AR Sae RS 10
AT R aiferRor, 7% fReelt # -l St v @ oiR A ReiRa QR A o1 e gd
ufia @&y ol ® )

3t JEBROT bl MRl U Gaeaierdt @ g Iud favgail u smawie b we
Bl B BT A |

W),

(faSr
A ot
aferferfo:—frferfed @y ez el At |
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fayg— aflovo o 642,/2025 ¥ A0 WS ERT AfeRYr, 9E fieeh gRT wika ey Reis
01.04.2026 & STUTS B T H |
HEIG,
Frar SRIK [Avad 70 AT BR Afdevor, 78 faeell # IRAT 3M0v0 o 642 /2025
¥ qrRe AT AP 01.04.2026 BT WeH UY Bee BT B Y| HO A R e,
T2 ool gRT TIRa ST Refich 01.04.2026 & FeT 37T e 8-
----- “(vii) The Divisional Forest Officer, Fatehpur is directed to prepare an action plan for
carrying out afforestation activities on the banks of the water bodies in consultation with the
District Environment Committee and concerned Panchayat Raj Authorities and concerned
Gram Panchayat for protection and strengthening of the catchment areas of the water bodies
and also to take appropriate steps for maintenance/care of the plantation carried out.
11. Action Taken Reports by the District Magistrate, Fatehpur, Regional Officer, UPPCB,
Fatehpur, Nodal Officer, District Ground Water Management Council, Fatehpur and
Divisional Forest Officer, Fatehpur as directed above may be filed at least one week before the

next date of hearing fixed.
12. List on 08.07.2026 for further hearing.”
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(1) The Disteiet Magisteate, atehpure s divected to tidae requisite measures for
dentification and demareation of water bodics is per revenue record with revenue number,
measurements and boundaries and geotagging the same and assigning UKD number to the
same (it not already done);
(1) The District Magistrate, Patehpar is divected to get the Action Plan prepared (if not already
done) mentioning the role of each ol the concerned Departments indicating the (a) names of
the water bodies to be restored /rejuvenated, (b) the budgetary allocation for each wate body,
{¢) the respective time lines for removal of encroachments and (d) completion of the works
undertaken for restoration/cejuvenation of the water bodies. It shall bhe ensured that no
untreated sewage flows into the water body;
(i) The District Magistrate, Fatehpur is directed to ensure that adcequate funds are allocated
for implementation of the Action Plan:
(iv) The District Magistrate, Fatehpur is dirccted (o issue appropriate instructions to all
concerned officers/authorities (o take all requisite steps to ensure flow of water into the ponds
which shall include rain water harvesting systems, rain water collection systems, cleaning of
the channels/drains that maintain flow of the pond and also desilting and periodical de-
weeding of the ponds so that these ponds remain filled with water.
11, Action Taken Reports by the Districl Magistrate, Fatehpur, Regional Officer, UPPCH,
Fatehpur, Nodal Officer, District Ground Water Management Council, [Fatehpur and
Divisional Forest Oflicer, [Fatehpur as directed above may be filed at least one week before the
next date of hearing fixed,
12, List on 08.07.20206 lor further hearing,”
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ORIISUNEN farere
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- (i) The District Magistrate, Fatehpur is directed to take requisite measures for
identification and demarcation of water bodics as per revenue record with revenue number,
measurements and boundaries and geotagging the same and assigning UID number to the

same (if not already done);
(ii) The District Magistrate,

w0 IS ©

Fatehpur is directed to get the Action Plan prepared (if not already
done) mentioning the role of each of the concerned Departments indicating the (a) names of
the water bodies to be restored/r€j uvenated, (b) the budgetary allocation for each water body,
(c) the respective time-lines for removal of encroachments and (d) completion of the works
undertaken for rcstoration/rcjuvenation of the water bodies. It shall be ensured that no
untreated sewage flows into the water body;

(iii) The District Magistrate, Fatehpur is directed to ensure that adequate funds ar
for implementation of the Action Plan;
(iv) The District Magistrate, Fatehpur i
concerned officers/authorities to take all requisite steps t
which shall include rain water harvesting systems, rain water collection s
the channels/drains that maintain flow of the pond and also desilting and periodical
weeding of the ponds 80 that these ponds remain filled with water.
111. Action Taken Reports by the District Magistrate, Fatehpur, Regional Officer, UPPCB,
Fatehpur, Nodal Officer, District Ground Water Management Council, Fatehpur and

Divisional Forest Officer, Fatehpur as directed above may be filed at least one week before the

next date of hearing fixed.

12. List on 08.07.2026 for further hearing.”
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 UIRa e R 01.04.2026 BT Hal TEOT H BT B HY | GHT MNOYO AV w1 i
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1-Identification and demarcation of water bodies as per revenue record with revenye number,

(a) measurements
(b) boundaries
(c) geotagging
(d) assigned UID number.
2-Action Plan prepared
(a) names of the water bodies to be restored/rejuvenated,
(b) the budgetary allocation for each water body,
(c) the respective time-lines for removal of encroachments and

(d) completion of the works undertaken for restoration/rejuvenation of the water
bodies.
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HIBYX |
fawa:— al0%0 o 642 /2025 ¥ W0 WY BRT i@, S et gRT WIRT ey fasie
01.04.2026 & HW = # |
HEIE,
PUAT SURITT 9T A0 IS g aifrxvr, 7S el # A aifowo 7o 642 /2025
# oTRa MY fAI® 01.04.2026 (BTAIRY Her=)) &1 FIH TEVT TR T HE BN | A0 Ty
gRa siflrmxor, ¢ Reeh g1 UIRT e A6 01.04.2026 & J&I *fw f=tae 28—

----- “ (i) The District Magistrate, Fatehpur is directed to take requisite measures for
identification and demarcation of water bodies as per revenue record with revenue nuirtber,
measurements and boundaries and geotagging the same and assigning UID number to the
same (if not already done);
(ii) The District Magistrate, Fatehpur is directed to get the Action Plan prepared (if not already
done) mentioning the role of each of the concerned Departments indicating the (a) names of
the water bodies to be restored/rejuvenated, (b) the budgetary allocation for each water body,
(c) the respective time-lines for removal of encroachments and (d) completion of the works
undertaken for restoration/rejuvenation of the water bodies. It shall be ensured that no
untreated sewage flows into the water body;
(iii) The District Magistrate, Fatehpur is directed to ensure that adequate funds are allocated
for implementation of the Action Plan;
(iv) The District Magistrate, Fatehpur is directed to issue appropriate instructions to all
concerned officers/authorities to take all requisite steps to ensure flow of water into the ponds
which shall include rain water harvesting systes, rain water collection systems, cleaning of
the channels/drains that maintain flow of the pond and also desilting and periodical de-
weeding of the ponds so that these ponds remain filled with water.
12. List on 08.07.2026 for further hearing.”
TRIEAT, I YRV § dehleid [IeeR) Aeled, §RT fAid 15.04.2026 BT 3R
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